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3. The copy of the Application MA No. 3212017 is served on the

Petitioner but not served on other Respondents. Therefore, R7 is

directed to serve the copy of the Application to the other

Respondents.

4. The Representative of the Petitioner is seeki^g time to file reply

in MA No. 3212077. Time is granted. Reply shall be filed on or

before 10.03.2077. Likewise the other respondents after service

of the MA 3212017, shall also file the reply on or before

70.03.2017. A Rejoinder by R.7, if any, to be filed on or before

20.03.2017.

5. In respect of main Petition a Rejoinder has been filed by the

Petitioner on 02.02.2077, in that regard, the Respondent Nos. 2 to

6 are seeking permission to file Sur-Rejoinder. Time is granted

with the permission not to raise any other issue but to confine

the Sur-Rejoinder to the contents in the pleadings. The Sur-

Rejoinder shall be filed on or before 20th Marctu 2017.

6. Thereafter MA No. 3212017 shall be heard on 23'd March , 2017,

M.K. SHRAWAT.
22"a February,z0l7. MEMBER (IUDICIAL
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